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NHRC notes physical
assault on a journalist

The MNational Human Rights
Commission (NHRC), India took
suo moto cognisance of a media
report that a woman journalist
was subjected to physical and
sexual assault by a mob while
she was on a professional assign-
ment to cover a students’ protest
agammst the UGC regulations in
the Morth Campus of Delhi Uni-
versity on February 13, 2026

Reportedly, the protesters,
after identifying the journalist’s
caste, began assaulting her and
some also threatened to parade
her naked before she lost con-
sciousness.
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ODIA WORKERS HELD ‘CAPTIVE’ IN THAILAND

NHRC takes cognisance,
seeks response from MEA

PRESS TRUST OF INDIA

Bhubaneswar, Feb 23: The
National Human Rights Com-
mission (NHRC) has sought
comments from the Ministry
of External Affairs (MEA) re-
garding six workers from Odi-
sha who were held captive by
their employer in Thailand, ac-
cording to a statement released
here Monday.

The NHRC took suo motu
cognisance of a media report
that six people from Kendrapa-
ra and Bhadrak districts were
harassed by the employver for
the last six months in an area
near Bangkok in Thailand, the
statement said.

The incident came to light
February 17 when the victims
recorded a video describing
their plight. According to the
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Jaial

allegation, they were confined
inside a factory and subjected
to physical, as well as, mental
torture by their employver,

“The Commission has ob-
served that the contents of the
news report, if true, raise a seri-
ous issue of human rights viola-
tions of the vietims. Therefore,
it has sought the comments of
the Ministry of External Affairs
on whether they could render
any assistance to the families
of the victims. The response is
expected within a week,” the
statement said.

According to the report,
the victims had gone to Thai-
land in August 2025 through
a labour contractor, who had
promised them a good job with
a decent salary. However, they
were forced to work 12 hours a
day in a plywood factory with-
out a salary or proper food.
Apart from this, the employer
has also allegedly confiscated
their passports.

The state government's Odia
Language, Literature & Culture
department said that four of
the six workers had returned
to their homes late last week
due to coordinated efforts of
the state government, the MEA
and others.

Twao others were still in Thai-
land due to some visa-related
issues, an official said.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC takes cognisance of Indians held
‘captive’ in Thailand, seeks MEA response

NEW DELHI, FEB 23

THE NHRC on Monday said it has
taken cognisance of reports that at least
six Indian workers were allegedly held
captive by their employer near
Bangkok for the last six months, and
sought comments from the MEA.

The NHRC said it has sought com-
ments from the Ministry of External
Affairs within a week on "whether it
could render any assistance to the fam-
ilies of the victims".

In a statement, the rights panel said

it has taken suo motu cognisance of a
media report that "at least six persons
from Kendrapara district of Odisha

have been held captive by their
employer for the last six months in an
area near Bangkok in Thailand".

The incident came to light on

February 17 when the victims recorded
a video describing their plight, it said.

"They are being confined inside the
factory and being subjected to physical
as well as mental torture by their
employer,” the rights panel said, quot-
ing the reports.

The Commission has observed that
the content of the news report, if true,
raise a serious issue of human rights
violation of the workers. Therefore, it
has sought the comments of the MEA
on whether they could render any
assistance to the families of the victims.
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NHRC, India takes suo motu cognizance of the reported Indian workers held in captivity by their employer without
salary and proper food in an area near Bangkok, Thailand for the last six months

Press release

National Human Rights Commission

New Delhi: 23rd February 2026

NHRC, India takes suo motu cognizance of the reported Indian workers held in captivity by their employer without
salary and proper food in an area near Bangkok, Thailand for the last six months

Workers from the Kendrapara district of Odisha in a reported video message alleged physical and mental torture,
passport seizure and unpaid wages

The Commission has sought comments from the Ministry of External Affairs within a week on whether it could
render any assistance to the families of the victims

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that at
least six persons from Kendrapara district of Odisha have been held captive by their employer for the last six
months in an area near Bangkok in Thailand. Reportedly, the incident came to light on 17th February 2026 when
the victims recorded a video describing their plight. They are being confined inside the factory and being
subjected to physical as well as mental torture by their employer.

The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violation of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week.

According to the media report, carried on 19th February 2026, the victims had gone to Thailand in the month of
August last year through a labour contractor, who had promised them a good job with a handsome salary.
However, they were forced to work for 12 hours a day in a plywood factory without any salary and proper food.
Reportedly, their employer has also confiscated their passports. They have appealed to the government agencies

in India to facilitate their return.
**%
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NHRC suo moto takes up 6 migrant workers case

TNN | Feb 23, 2026, 10.13 PM IST

Bhubaneswar: The National Human Rights Commission (NHRC) on Monday took suo motu cognisance of the
plight of 6 migrant workers from Odisha who were stranded in Thailand after allegedly being cheated by a
plywood firm and sought a report from the ministry of external affairs on the assistance extended to the victims
and their families. Four of the 6 have since returned to Odisha.

The 6 men, 5 from Kendrapada and 1 from Bhadrak district, were allegedly held captive by their employer for the
past 6 months in the Chon Buri area near Bangkok. The matter came to light on Feb 17 after the victims recorded
a video describing their situation. They alleged that they were subjected to physical and mental torture inside a
factory.

The commission said the incident raised a serious issue of human rights violations and sought the ministry of
external affairs’ comments on the assistance provided to the victims and whether support could be extended to
their families. The response was sought within a week.

Official sources said the workers travelled to Thailand in Aug last year through a labour contractor who promised
them well-paid jobs. Instead, they were allegedly forced to work 12 hours a day in a plywood factory without
salary, proper food, or basic facilities. The workers also alleged their employer confiscated their passports. They
appealed to the Odisha govt and the Centre to facilitate their return. Chief minister Mohan Charan Majhi
intervened to help the youths, aged between 28 and 40 years.

Four of the 6, Jayanta Kumar Mallick, Hemanta Kumar Behera and Bijay Kumar Swain of Kendrapada district, and
Manaranjan Sahu of Bhadrak district, reached home on Saturday. The remaining 2, Prasant Rout and Yeswant
Sahoo, both from Kendrapada district, are awaiting repatriation.

The youths said they travelled on tourist visas. The factory owner, they alleged, is an Indian from Gorakhpur in
Uttar Pradesh. “Though the owner promised to provide a working visa after 2 months, it did not happen. We went
there with the help of his 2 agents,” Jayanta said.
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NHRC Seeks MEA's Comment On Odisha Workers Held Captive In Thailand

by OB Bureau | February 23, 2026 in Odisha

New Delhi/Bhubaneswar: The National Human Rights Commission (NHRC) has sought comments from the
Ministry of External Affairs (MEA) regarding six workers from Odisha who were held captive by their employer in
Thailand.

The NHRC took suo motu cognisance of a media report that six people from Kendrapada and Bhadrak districts
were harassed by the employer for the last six months in an area near Bangkok in Thailand, an official statement
said on Monday.

The incident came to light on February 17 when the victims recorded a video describing their plight. The workers
alleged that they were confined inside a factory and subjected to physical, as well as, mental torture by their
employer.

“The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violations of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week,” the statement
said.

As per information, the workers had gone to Thailand in August 2025 through a labour contractor, who had
promised them a good job with a decent salary. However, they were forced to work 12 hours a day in a plywood
factory without a salary or proper food. Apart from this, the employer has also allegedly confiscated their
passports.

The Odisha government’s Odia Language, Literature & Culture department said that four of the six workers had
returned to their homes late last week due to coordinated efforts of the state government, the MEA and others.
Two others were still in Thailand due to some visa-related issues, official sources said.
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NHRC, India takes suo motu cognizance of the reported Indian workers held in captivity by their employer without
salary and proper food in an area near Bangkok, Thailand for the last six months

By iednewsdesk | February 23, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that at
least six persons from Kendrapara district of Odisha have been held captive by their employer for the last six
months in an area near Bangkok in Thailand. Reportedly, the incident came to light on 17th February 2026 when
the victims recorded a video describing their plight. They are being confined inside the factory and being
subjected to physical as well as mental torture by their employer.

The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violation of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week.

According to the media report, carried on 19th February 2026, the victims had gone to Thailand in the month of
August last year through a labour contractor, who had promised them a good job with a handsome salary.
However, they were forced to work for 12 hours a day in a plywood factory without any salary and proper food.
Reportedly, their employer has also confiscated their passports. They have appealed to the government agencies
in India to facilitate their return.
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Ludhiana: Human rights panel seeks report on Sanyas Nagar ‘spurious’ liquor deaths

DC, police commissioner asked to submit detailed report in four weeks, police await viscera findings.

Published on: Feb 24, 2026 06:04 am IST

The National Human Rights Commission (NHRC) has sought an action-taken report from the deputy
commissioner and the police commissioner, Ludhiana, in connection with the death of three men who allegedly
consumed spurious liquor in Sanyas Nagar on Noorwala Road.

NHRC has sought an action-taken report from the police officials, Ludhiana, in connection with the death of three
men who allegedly consumed spurious liquor in Sanyas Nagar on Noorwala Road. (HT)

The panel has directed both officials to submit a detailed report within four weeks, outlining the action taken so
far in the case. The NHRC took cognisance of a complaint filed by city-based social activist Keemti Rawal, who
expressed apprehension that the accused might be shielded due to alleged political patronage. He further
demanded that the matter be investigated by central agencies to ensure an impartial probe.

The incident dates back to May 22, 2025, when three men — Rinku, Debi and Mangat Rai — died after allegedly
consuming spurious liquor in Sanyas Nagar. Following complaints lodged by the victims’' family members, the
police registered a case of culpable homicide against unidentified persons. Liquor samples were collected from
the concerned vendor and doctors preserved the viscera of the deceased for forensic examination.

However, the investigation is yet to reach a conclusive stage.

According to the police, the viscera report of the victims is still awaited. Inspector Jasvir Singh, SHO of Basti
Jodhewal police station, stated that further action would be taken based on the findings of the forensic report.
Police officials maintained that the probe is ongoing and that subsequent legal steps will depend on the
confirmation of the exact cause of death.
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Telangana BC panel orders inquiry into infant's death at Kummera Mallanna Jatara

Feb 24, 2026, 04.21 AM IST

Hyderabad: Telangana Backward Classes Commission has ordered an inquiry into the death of a two-month-old
infant during the Kummera Mallanna Jatara and allegations that some devotees were denied entry to the temple,
seeking detailed reports from the authorities concerned.

Taking serious note of the incident, the commission directed the Nagarkurnool district collector to submit a
comprehensive account of the events that led to the infant's death at the jatara venue. The report must detail
crowd management arrangements, availability of medical facilities, response time of officials, and any
administrative lapses, it said.

The National Human Rights Commission has already registered a case over the death of the infant. Chakali
Chandrakala, her son Ganesh, and other members of her family visited the temple for darshan during the jatara
when the incident occurred on Feb 18. The family, belonging to an OBC community, alleged that they were
stopped at the entrance and denied entry.

During the ensuing scuffle, the infant was allegedly assaulted, sustaining critical injuries. The child was rushed to
a hospital but succumbed to the injuries on Feb 21.

The BC commission also asked the commissioner of the endowments department to file a separate report on
allegations of denial of temple entry. The department has been instructed to clarify the management practices
followed during the festival, including entry regulations, crowd control measures, and whether any discriminatory
restrictions were imposed on devotees.

Both authorities have been given three days to submit their reports. The commission said the findings will be
scrutinised to fix accountability and determine whether the incident involved negligence or violations of
established norms.

The probe aims to ensure transparency in the organisation of large religious gatherings and to safequard the
safety and rights of devotees attending such events across the state.
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Quick Take | Safety of Indians abroad

The largest exporter of workers across the world must take up the task of setting up 24-hour communication cells
Updated on: 24 Feb 2026, 2:42 am

The safety of Indians in three countries came into focus on Monday. After the Mexican military killed cartel boss
Nemesio ‘El Mencho’ Cervantes, Latin America’s second largest economy erupted in violence, with schools, offices
and airports shut and security personnel killed. The Indian mission opened a helpline for its distraught citizens.
The same day, the Indian mission in Tehran asked its citizens to leave, given the heightening tensions there. Also
on Monday, the National Human Rights Commission took suo motu cognisance of workers from Odisha stuck in
Thailand, alleging months of unpaid wages and torture. Given the duty of care that comes with being one of the
largest exporters of workers, India would do well to set up a round-the-clock information cell catering to the
families of this increasingly vulnerable diaspora.
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Supreme Court Orders Quarterly Meetings Of Panel Monitoring Racial Discrimination Against Northeast
Community

By Sukriti Mishra 23 February 2026

Supreme Court of India, North East India

By - Sukriti Mishra | 23 Feb 2026 2:04 PM IST

The Supreme Court directed the MHA Monitoring Committee to meet every three months, take cognisance of
newspaper reports on racial incidents, and submit a status report on steps taken to address grievances of the
Northeast community

The Supreme Court has directed the Monitoring Committee constituted to address racial discrimination and
related grievances faced by members of the Northeast community to convene at least once every three months
and proactively take cognisance of incidents reported in newspapers.

The bench of Justices Sanjay Kumar and K. Vinod Chandran passed the order on February 17 while hearing a 2015
writ petition seeking the Union Government's intervention to ensure the safety and security of persons from the
Northeast residing in different parts of the country.

The petition had highlighted instances of racial attacks, insults and discrimination, and sought guidelines for their
protection.

The court observed that the Monitoring Committee must take note of any newspaper report relating to issues of
racial discrimination. It further directed that if any member brings such an issue to the notice of the Chairperson,
a meeting should be immediately convened to address the matter and take corrective measures, if required.

The Bench has specifically directed the Monitoring Committee to meet on March 15 and place a status report
before the Court detailing the issues raised, discussed and addressed at the meeting.

The Monitoring Committee was constituted by the Ministry of Home Affairs to monitor and address grievances
concerning racial discrimination faced by persons from the Northeast. It is headed by Niraj Kumar Bansod, Joint
Secretary, MHA, and comprises eleven other members.

The Committee was tasked with reviewing the implementation of the recommendations made by the M.P.
Bezbaruah Committee, which was constituted pursuant to proceedings in Karma Dorjee & Ors v. Union of India.
The Bezbaruah Committee, chaired by retired IAS officer M.P. Bezbaruah, a member of the North Eastern Council,
had examined concerns of persons from Northeast States living in various parts of the country, particularly
metropolitan cities. It had itself recommended the creation of a Monitoring Committee to ensure follow-up action.
As per its mandate, the Monitoring Committee is required to monitor, oversee and review the implementation of
the Bezbaruah Committee Report dated July 11, 2014. It must also track initiatives taken by the Government to
curb and address incidents of racial discrimination, racial violence and racial atrocities.

Further, the Committee is empowered to monitor action taken in specific incidents, suggest measures and ensure
strict enforcement. It may receive complaints from individuals or groups claiming to be victims of racial abuse or
violence and forward them to the National Human Rights Commission, State Human Rights Commissions or the
concerned police authorities for enquiry and appropriate action.

It also has the authority to call for reports from State Governments and Union Territories regarding incidents of
racial discrimination and to issue necessary directions in that regard. The Union Government may additionally
decide whether other recommendations of the Bezbaruah Committee should be accepted and implemented.
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Recently, the court had expressed concern over racial discrimination faced by people from the Northeast across
the country. The issue has resurfaced recently, with another Bench led by the Chief Justice of India requesting the
Attorney General to examine a separate plea relating to racial violence against members of the Northeast
community, filed in the aftermath of the Anjel Chakma murder.

Case Title: Alana Golmei v. Union of India & Ors.

Bench: Justices Sanjay Kumar and K. Vinod Chandran

Order Date: February 17, 2026
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NHRC takes cognisance of Indian workers held 'captive' in Thailand, seeks comments from MEA

Published on: Feb 23, 2026 6:51 PM IST

PTI

New Delhi, The NHRC on Monday said it has taken cognisance of reports that at least six Indian workers were
allegedly held captive by their employer near Bangkok for the last six months, and sought comments from the
MEA.

NHRC takes cognisance of Indian workers held ‘captive' in Thailand, seeks comments from MEA

The National Human Rights Commission said it has sought comments from the Ministry of External Affairs within
a week on "whether it could render any assistance to the families of the victims".

In a statement, the rights panel said it has taken suo motu cognisance of a media report that "at least six persons
from Kendrapara district of Odisha have been held captive by their employer for the last six months in an area
near Bangkok in Thailand".

The incident came to light on February 17 when the victims recorded a video describing their plight, it said.
"They are being confined inside the factory and being subjected to physical as well as mental torture by their
employer," the rights panel said, quoting the reports.

The Commission has observed that the content of the news report, if true, raise a serious issue of human rights
violation of the workers.

Therefore, it has sought the comments of the MEA on whether they could render any assistance to the families of
the victims. The response is expected within a week, the statement said.

According to the media report, carried on February 19, the workers had gone to Thailand in August last year
through a labour contractor, who had promised them a good job with a handsome salary. However, they were
forced to work for 12 hours a day in a plywood factory "without any salary and proper food," it said.

Reportedly, their employer has also "confiscated their passports". They have appealed to the government
agencies in India to facilitate their return, it said.

This article was generated from an automated news agency feed without modifications to text.
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IPFM Alleges Harassment by Security Forces

Published on February 23, 2026

By Mochoyia S Phimu

New Delhi: The Indigenous People’s Forum, Manipur (IPFM) on Monday addressed a press conference in the
national capital, alleging harassment of indigenous communities by Central Security Forces and the Assam Rifles
amid the ongoing crisis in Manipur.

Speaking at the YMCA Tourist Hostel in Connaught Place, IPFM said they have submitted memoranda to the
National Human Rights Commission (NHRC), the Governor of Manipur and Union Home Minister Amit Shah,
seeking immediate intervention and action.

Chief Advisor of IPFM, Ashang Kasar, alleged that indigenous communities, particularly Nagas and Meiteis, are
facing “multiple problems” and living in fear. “Today, our indigenous people are suffering. The forces meant to
protect us are the ones our people are afraid of,” he said.

Referring to the incidents of February 8 and 9 in Litan, Ukhrul district, Kasar claimed that houses were burnt
during curfew hours in the presence of security forces. “Twenty-five Tangkhul houses were set on fire in broad
daylight. So tell me, where is the safety? If the Central Security Forces fail to protect us, how is our future safe?” he
questioned.

The forum alleged that armed Kuki militants were openly moving with sophisticated weapons despite the
Suspension of Operations (So0) agreement, which, according to IPFM, restricts armed movement outside
designated camps. “What is the agenda of the SoO? What is its aim and objective? We believed it was to bring
peace and stability, but today kidnappings and threats are happening. We believe the SoO has become the root
cause of the problem,” Kasar said, adding that a memorandum regarding the SoO was submitted to Amit Shah on
February 18.

In its petition to the NHRC, IPFM alleged severe human rights violations against Tangkhul Nagas in Litan
Sareikhong village since February 7, when a youth was allegedly assaulted, triggering ethnic clashes the following
day. The memorandum claimed that Central forces acted in a partisan manner, guarding houses of one
community while leaving others unprotected. The forum also alleged harassment and intimidation of women and
submitted photographic evidence along with the complaint.

IPFM leaders further stated that representations were submitted to the Governor of Manipur on February 2
regarding the presence of illegal villages and to the National Commission for Women concerning alleged
harassment of women.

Another speaker at the press conference said, “Everyone deserves to live in peace. We do not want formalities; we
want the reality to be checked. If the Prime Minister does not intervene, who will take responsibility? If we don't
clean the system, the system will clear us. This is the time for justice. Please intervene and take necessary action.”
Concluding the briefing, Kasar said, “We came to Delhi with hope. We are shocked at the way the security forces
have acted. We request the Government of India to respond and ensure justice for our people.”
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Manipur Violence: Indigenous Forum Submits Memorandum To NHRC In Delhi Over Ukhrul Clashes

Forum claims Kuki militants attacked Tangkhul Nagas, burned homes and intimidated women; memorandum
submitted to NHRC.

By ETV Bharat English Team

Published : February 23, 2026 at 5:42 PM IST

2 Min Read

New Delhi: Following the formation of a new Manipur government, renewed violence between the Naga and Kuki
tribal communities in Ukhrul district has drawn Delhi's attention. On February 7, over 20 houses were allegedly set
on fire during clashes.

In connection with the incident, the Indigenous People Forum, which is active in Manipur, submitted a
memorandum to the National Human Rights Commission (NHRC) on February 23. In the memorandum, the
forum primarily held the Kuki tribal community, the central security forces and the Assam Rifles responsible for
the violence.

The Indigenous People Forum organised a press conference on Tuesday, February 23, at the YMCA Tourist Hostel
in Connaught Place, where Ashang Kasar, Chief Advisor of the Indigenous People Forum, shared details of the
memorandum and reiterated the forum’s demands.

Memorandum Submitted To NHRC

Ashang Kasar told ETV Bharat that Manipur has been engulfed in violence for the past three years, and tensions
have escalated again after the new government came to power.

He alleged that since February 7, Kuki militants have been targeting innocent Tangkhul Nagas in Litan Sarei
Khong in Ukhrul district, leading to serious violations of human rights. He said the memorandum was submitted
to the NHRC seeking intervention.

He said the violence began after an alleged attack on a Tangkhul Naga youth by Kuki assailants on February 7,
resulting in further protests between the two communities.

Allegations Against Assam Rifles and Central Forces

On February 8, violent clashes reportedly broke out between the Tangkhul Naga and Kuki communities in Litan
Sarei Khong village of Ukhrul district.

Kasar alleged that the Assam Rifles were chiefly responsible for the escalation, claiming their support allowed
Kuki militants to burn down houses belonging to the Tangkhul community in daylight.

He further alleged that the central security forces' actions reflected bias, protecting Kuki houses while Tangkhul
Nagas' homes were left vulnerable.

Claims of Harassment And Collusion

Kasar accused Kuki militants, allegedly with central security forces, of intimidating Tangkhul women, worsening
the situation.

He also claimed that central security personnel and Kuki militants had harassed women and lived together in
Mongkot Chepu, Shangkei, and Litan Sarei Khong over the years. Kasar stated that members of the Indigenous
People Forum are demanding the removal of the Assam Rifles and central paramilitary forces from Manipur.
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They have also sought appropriate punishment for Assam Rifles personnel allegedly involved in the burning of
Tangkhul community homes.
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NHRC takes suo motu cognisance of Odisha workers held ‘captive' in Thailand

Created On: 23 Feb 2026 3:54 PM IST

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report
that at least six Indian workers from Odisha’s Kendrapara district have been held captive by their employer
without salary and proper food for the last six months in Thailand.

The incident reportedly came to light on February 17, after the victims recorded a video message describing their
plight.

In the video, they alleged that they were being confined inside a factory, subjected to physical and mental torture,
and denied wages and adequate food.

Observing that the contents of the news report, if true, raise a serious issue of violation of human rights of the
victims, the apex human rights body has sought comments from the Union Ministry of External Affairs (MEA) on
whether assistance could be extended to the families of the affected workers.

The NHRC has asked the MEA to submit its response within a week.

According to the media report published last week, the workers had travelled to Thailand in August last year
through a labour contractor who had promised them employment with a good salary. However, upon reaching
the country, they were allegedly forced to work for nearly 12 hours a day in a plywood factory without payment of
wages or adequate food.

In their video appeal, the workers further alleged that their employer had confiscated their passports and
appealed to Indian authorities to facilitate their safe return to the country.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous statutory body, is an
embodiment of India's concern for the promotion and protection of human rights. Its primary role is to protect
and promote human rights, defined as the rights relating to life, liberty, equality, privacy and dignity of individuals
guaranteed by the Constitution or embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action based on media reports,
public knowledge or other sources, without receiving a formal complaint of human rights violations.
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NHRC seeks MEA's comment on 6 Odisha workers held captive in Thailand

PTI | 23 February, 2026 04:49 pm IST

Bhubaneswar, Feb 23 (PTI) The National Human Rights Commission (NHRC) has sought comments from the
Ministry of External Affairs regarding six workers from Odisha who were held captive by their employer in
Thailand, according to a statement released here on Monday.

The NHRC took suo motu cognisance of a media report that six people from Kendrapara and Bhadrak districts
were harassed by the employer for the last six months in an area near Bangkok in Thailand, the statement said.
The incident came to light on February 17 when the victims recorded a video describing their plight. According to
the allegation, they were confined inside a factory and subjected to physical, as well as, mental torture by their
employer.

“The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violations of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week,” the statement
said.

According to the report, the victims had gone to Thailand in August 2025 through a labour contractor, who had
promised them a good job with a decent salary. However, they were forced to work 12 hours a day in a plywood
factory without a salary or proper food. Apart from this, the employer has also allegedly confiscated their
passports.

The Odisha government’s Odia Language, Literature & Culture department said that four of the six workers had
returned to their homes late last week due to coordinated efforts of the state government, the MEA and others.
Two others were still in Thailand due to some visa-related issues, an official said. PTI AAM AAM NN

This report is auto-generated from PTI news service. ThePrint holds no responsibility for its content.
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NHRC Seeks MEA Report On Alleged Exploitation Of Odisha Workers In Thailand

by OMMCOM NEWS February 23, 2026 in Odisha

Bhubaneswar: The National Human Rights Commission (NHRC) has taken suo motu cognisance of reports
alleging that six workers from Odisha’s Kendrapara district have been held captive by their employer in Thailand
for the past six months without pay and adequate food.

The matter reportedly surfaced on February 17 after the workers released a video message detailing their ordeal.
In the footage, the men claimed they were confined within a factory premises, subjected to physical and mental
harassment, and deprived of wages and proper meals.

Taking note of the media coverage, the apex human rights body observed that if the allegations are found to be
true, they point to a grave violation of the victims’' fundamental human rights. The Commission has sought
comments from the Union Ministry of External Affairs (MEA) to ascertain whether immediate assistance can be
extended to the affected workers and their families. The MEA has been directed to submit its response within a
week.

According to the report, the workers had travelled to Thailand in August last year through a labour contractor
who had promised them well-paying jobs. However, upon arrival, they were allegedly forced to work nearly 12
hours a day in a plywood manufacturing unit without receiving any wages or sufficient food. The workers also
alleged that their passports were confiscated by their employer, effectively preventing them from leaving.

In their appeal, the workers urged Indian authorities to intervene and facilitate their safe return home.

The NHRC, constituted under the Protection of Human Rights Act, 1993, is an autonomous statutory body
entrusted with safeguarding and promoting human rights in the country. It is empowered to take suo motu
action based on media reports, public information, or other credible sources, even in the absence of a formal
complaint.

The Commission’s intervention has raised hopes that swift diplomatic efforts may be initiated to ensure the safety
and repatriation of the affected workers.
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NHRC seeks MEA's comment on 6 Odisha workers held captive in Thailand

PTI | Last Updated: Feb 23, 2026, 04:37:34 PM IST

Synopsis

The National Human Rights Commission has sought comments from the Ministry of External Affairs regarding six
Odia workers held captive and tortured by their employer in Thailand for six months. The workers were allegedly
forced to work long hours without pay or proper food, with their passports confiscated. Four have returned, while
two remain due to visa issues.

The National Human Rights Commission (NHRC) has sought comments from the Ministry of External Affairs
regarding six workers from Odisha who were held captive by their employer in Thailand, according to a statement
released here on Monday.

The NHRC took suo motu cognisance of a media report that six people from Kendrapara and Bhadrak districts
were harassed by the employer for the last six months in an area near Bangkok in Thailand, the statement said.
The incident came to light on February 17 when the victims recorded a video describing their plight. According to
the allegation, they were confined inside a factory and subjected to physical, as well as, mental torture by their
employer.

"The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violations of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week," the statement
said.

According to the report, the victims had gone to Thailand in August 2025 through a labour contractor, who had
promised them a good job with a decent salary. However, they were forced to work 12 hours a day in a plywood
factory without a salary or proper food. Apart from this, the employer has also allegedly confiscated their
passports.

The Odisha government's Odia Language, Literature & Culture department said that four of the six workers had
returned to their homes late last week due to coordinated efforts of the state government, the MEA and others.
Two others were still in Thailand due to some visa-related issues, an official said.
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NHRC Takes Suo Motu Cognizance of Indian Workers Allegedly Held Captive in Thailand; Seeks MEA Intervention
for Rescue

3 hours ago by admin-tvc

The Voice of Chandigarh

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that at
least six persons from Kendrapara district of Odisha have been held captive by their employer for the last six
months in an area near Bangkok in Thailand. Reportedly, the incident came to light on 17th February 2026 when
the victims recorded a video describing their plight. They are being confined inside the factory and being
subjected to physical as well as mental torture by their employer.

The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violation of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week.

According to the media report, carried on 19th February 2026, the victims had gone to Thailand in the month of
August last year through a labour contractor, who had promised them a good job with a handsome salary.
However, they were forced to work for 12 hours a day in a plywood factory without any salary and proper food.
Reportedly, their employer has also confiscated their passports. They have appealed to the government agencies
in India to facilitate their return.
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NHRC Intervenes: Odisha Workers Rescued from Thai Captivity

The NHRC has requested comments from India's Ministry of External Affairs regarding six workers from Odisha
held captive in Thailand. Following media reports, the Commission noted violations of human rights. Four workers
have returned home due to efforts from the Odisha government and the Ministry of External Affairs.
Devdiscourse News Desk | Bhubaneswar | Updated: 23-02-2026 16:25 IST | Created: 23-02-2026 16:25 IST

The National Human Rights Commission (NHRC) has stepped in to address the plight of six workers from Odisha,
India, who were reportedly held captive by their employer in Thailand. The NHRC has sought comments from the
Ministry of External Affairs regarding their current status, according to a statement issued on Monday.

The workers, who hail from Kendrapara and Bhadrak districts in Odisha, were allegedly harassed and confined
inside a factory near Bangkok for months. Their ordeal came to light on February 17 when they released a video
detailing the inhumane conditions they faced. The NHRC has expressed concern over these potential human
rights violations.

In collaboration with the Odisha government, the Ministry of External Affairs has successfully repatriated four of
the six workers. However, two remain in Thailand due to unresolved visa issues. The NHRC's intervention
highlights ongoing efforts to secure their return and address any assistance needed by their families.

(With inputs from agencies.)
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Trapped in Thailand: Workers' Human Rights Crisis

The NHRC has highlighted a serious human rights concern involving six Indian workers reportedly held captive by
their employer near Bangkok. The commission has requested insights from India's Ministry of External Affairs on
aiding the workers' families. The workers' ordeal, involving hard labor and passport confiscation, was revealed via
video.

Devdiscourse News Desk | New Delhi | Updated: 23-02-2026 18:51 IST | Created: 23-02-2026 18:51 IST

The National Human Rights Commission (NHRC) is addressing reports of human rights violations involving six
Indian workers allegedly detained by their employer near Bangkok, Thailand. The workers have reportedly been
held for six months, enduring physical and mental abuse without proper compensation, and had their passports
confiscated.

The victims, from Odisha's Kendrapara district, traveled to Thailand under promises of high-paying jobs via a labor
contractor. Instead, they faced grueling 12-hour workdays in a plywood factory without pay or adequate food.
They appealed to Indian authorities in a video, expressing their dire circumstances.

The NHRC has requested a response from India's Ministry of External Affairs within a week, seeking information
on potential aid to the victims' families. This incident, emerging on February 17, underscores critical issues of
forced labor and exploitation globally.

(With inputs from agencies.)
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NHRC seeks MEA's response over Odia workers held captive in Thailand

Published By : Chinmaya Dehury | February 23, 2026 6:05 PM

Bhubaneswar, Feb 23: The National Human Rights Commission (NHRC) has sought response from the Ministry of
External Affairs (MEA) regarding six workers from Odisha who were held captive by their employer in Thailand.
According to a statement, the NHRC has taken suo motu cognisance of a media report that six people from
Kendrapara and Bhadrak districts were harassed by the employer for the last six months in an area near Bangkok
in Thailand.

The victims recorded a video describing their plight. They alleged that they were confined inside a factory and
subjected to physical, as well as, mental torture by their employer.

“The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violations of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week,” the statement
said.

According to the report, the victims had gone to Thailand in August 2025 through a labour contractor, who had
promised them a good job with a decent salary. However, they were forced to work 12 hours a day in a plywood
factory without a salary or proper food. Apart from this, the employer has also allegedly confiscated their
passports.

The Odisha government informed that four of the six workers had returned to their homes late last week due to
coordinated efforts of the state government, the MEA and others. Two others were still in Thailand due to some
visa-related issues.
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NHRC Seeks MEA Report On Indians Held In Thailand

Six Odisha workers allegedly held captive near Bangkok

Curated by: Snehal Srivastava

Updated on: 23 February 2026 7:48 pm

Summary of this article

The National Human Rights Commission took suo motu cognisance of reports that six workers from Odisha were
held captive near Bangkok.

The panel sought comments from the Ministry of External Affairs within a week on assistance to victims' families.
The workers allegedly faced 12-hour shifts without pay, torture, and confiscation of passports after being lured
with job promises.

The NHRC requested comments from the MEA on Monday after stating that it had taken notice of reports that at
least six Indian workers had been held captive by their employer for the past six months close to Bangkok.

The National Human Rights Commission (NHRC) said it has sought comments from the Ministry of External Affairs
within a week on "whether it could render any assistance to the families of the victims".

The media claim that "at least six persons from Kendrapara district of Odisha have been held captive by their
employer for the last six months in an area near Bangkok in Thailand" prompted the rights panel to issue a
statement stating that it has taken suo motu cognisance of the matter.

The incident came to light on February 17 when the victims recorded a video describing their plight, it said.
"They are being confined inside the factory and being subjected to physical as well as mental torture by their
employer," the rights panel said, quoting the reports.

The Commission has noted that, if accurate, the news report raises serious concerns about human rights
violations against workers.

Therefore, it has sought the MEA's comments on whether it could render any assistance to the families of the
victims. According to the statement, a response is anticipated within a week.

The workers travelled to Thailand in August of last year after being promised a decent job and a good salary by a
labour contractor, according to a February 19 media report. They were made to labour twelve hours a day in a
plywood industry, however, "without any salary and proper food," according to the report.

Reportedly, their employer has also "confiscated their passports". They have appealed to the government
agencies in India to facilitate their return, it said.
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NHRC, India takes suo motu cognizance of the reported Indian workers held in captivity by their employer without
salary and proper food in an area near Bangkok, Thailand for the last six months

By: Odisha Diary Bureau

Date: February 23, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that at
least six persons from Kendrapara district of Odisha have been held captive by their employer for the last six
months in an area near Bangkok in Thailand. Reportedly, the incident came to light on 17th February 2026 when
the victims recorded a video describing their plight. They are being confined inside the factory and being
subjected to physical as well as mental torture by their employer.

The Commission has observed that the contents of the news report, if true, raise a serious issue of human rights
violation of the victims. Therefore, it has sought the comments of the Ministry of External Affairs on whether they
could render any assistance to the families of the victims. The response is expected within a week.

According to the media report, carried on 19th February 2026, the victims had gone to Thailand in the month of
August last year through a labour contractor, who had promised them a good job with a handsome salary.
However, they were forced to work for 12 hours a day in a plywood factory without any salary and proper food.
Reportedly, their employer has also confiscated their passports. They have appealed to the government agencies
in India to facilitate their return.
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NHRC seeks MEA's report on plight of Indian workers held in Thailand

According to reports, six workers from Odisha have been confined inside a plywood factory in Chon Buri, near
Bangkok, since August last year

Tribune News Service | New Delhi, Updated At : 07:46 PM Feb 23, 2026 IST

The National Human Rights Commission (NHRC) on Monday sought comments from the Ministry of External
Affairs (MEA) within a week on whether assistance can be extended to Indian workers allegedly held captive by
their employer near Bangkok, Thailand, for the past six months.

Taking suo motu cognisance of media reports, the Commission said the matter, if true, raises serious concerns of
human rights violations. It has asked the MEA to indicate what steps can be taken to support the victims and
provide relief to their families.

According to reports, at least six workers from Kendrapara district of Odisha have been confined inside a plywood
factory in Chon Buri, near Bangkok, since August last year. The issue surfaced on February 17 when the workers
released a video message detailing their alleged ordeal.

In the video, the workers claimed they were subjected to physical and mental torture, forced to work for over 12
hours a day without salary, and provided inadequate food. They further alleged that their passports were
confiscated by the employer, effectively restricting their movement.

The workers said they had travelled to Thailand on three-month tourist visas arranged by a labour contractor who
promised them jobs with a monthly salary of Rs 50,000. Each worker reportedly paid around Rs 2 lakh to the
agent for facilitating the trip.

The NHRC observed that the reported confinement, non-payment of wages and alleged ill-treatment point to
grave violations of basic human rights and labour protections.
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Telangana: LRPF moves NHRC seeking probe into NIT Warangal officials over curbs on Hanuman Chalisa recitation

Legal Rights Protection Forum has approached the National Human Rights Commission alleging violation of
fundamental rights and inconsistent regulation of religious activities at NIT Warangal, and has sought an
independent inquiry and safeguards for students

Surender Kumar Feb 23, 2026, 06:00 pm IST in Bharat, Telangana

Hyderabad: Legal Rights Protection Forum (LRPF), a legal advocacy organisation, has submitted a complaint to the
National Human Rights Commission (NHRC) in New Delhi alleging violation of fundamental rights and
discriminatory treatment of religious activities at the National Institute of Technology (NIT) Warangal in
Telangana.

According to the complaint, NIT students residing in the 1.8K Hostel had been voluntarily assembling every
Tuesday evening for about 15 minutes to recite the Hanuman Chalisa, described as a peaceful, student-initiated
activity without political or organisational backing.

LRPF stated that the recitation had reportedly continued for nearly a year without complaints and was viewed by
participants as spiritually meaningful.

The forum alleged that following circulation of a video of the recitation on social media, institute officials
intervened on February 17, 2026, directing students to stop the activity and warning of disciplinary consequences,
including possible rustication, if gatherings continued. LRPF claims students were told that religious gatherings
were not permitted.

In its representation, LRPF has named NIT Warangal Director Prof. Bidhyadhar Subudhi, Chief Warden and Physics
Professor P. Abdul Azeem, and Dean of Students Welfare Prof. Kiran Kumar, alleging that actions taken by the
institute’s administration amount to suppression of Hindu students’ rights under Article 25 of the Constitution,
which guarantees freedom of religion.

The complaint further raises concerns about what it describes as differential treatment of religious practices on
campus.

LRPF has alleged that Muslim students are provided space for offering namaz in a hostel common hall, while
Christian activities and Christmas celebrations under the banner “NITMAS"” have been conducted with institutional
support and participation of senior officials in previous years. The forum argues that if these claims are accurate,
they indicate inconsistent application of policy.

LRPF contended that as a centrally funded institution under the Ministry of Education, NIT Warangal falls within
the definition of “State” under Article 12 and is therefore bound to uphold fundamental rights, including equality
before law and non-discrimination.

Seeking intervention, the organisation has requested the NHRC to order an independent inquiry into the conduct
of the officials concerned, ensure that peaceful religious expression is not curtailed arbitrarily, and direct that any
rules governing campus activities be applied uniformly. It has also asked for protection of students who
participated in the recitation from any alleged retaliation pending inquiry.
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The Candid Talk: Are laws different for rich and poor? SC Senior Adv Jyotika Kalra on gender bias, justice delays

Why does justice feel different for the rich and the poor? Why do court cases drag on for years? In The Candid
Talk, former NHRC member Jyotika Kalra answers tough questions on law, delays, gender bias, and the reality
behind India’s justice system.

Post Published By: Ayushi Bisht

Updated: 23 February 2026, 1:56 PM IST

New Delhi: In the latest episode of The Candid Talk podcast by Dynamite News, senior legal expert and former
member of the National Human Rights Commission (NHRC), Jyotika Kalra, addressed some of the most pressing
and uncomfortable questions about India’s legal system.

In a candid conversation with Editor-in-Chief Manoj Tibrewal Aakash, she spoke about access to justice, delays in
courts, gender bias in the legal profession, and whether the law truly treats everyone equally.

Can You Succeed as a Lawyer Without a Godfather?

Kalra dismissed the notion that success in litigation depends on having a powerful mentor or “godfather.”
According to her, consistent practice, in-depth study, and strong courtroom skills are far more important. While
guidance can help, she emphasized that hard work and preparation ultimately determine a lawyer's growth.

The Candid Talk: How Should IAS Officers Deal With Political Pressure? Reveals Senior IAS And Former CSC MD
Dinesh Tyagi

Law School vs Courtroom Reality

Highlighting the gap between academics and practice, Kalra said legal education largely remains theoretical.
Understanding sections of the Indian Penal Code or procedural laws is not enough. Real learning begins inside
the courtroom. She advised aspiring lawyers to pursue internships and hands-on training early, given the intense
competition in the profession.

Are Law and Justice the Same?

Kalra made a clear distinction between law and justice. Courts function on evidence and procedure, not emotions.
Even in serious criminal cases, the outcome depends on whether the investigation, trial, and evidence meet legal
standards. “Law is blind,” she noted, stressing that judicial decisions are based strictly on proof.

Is Justice Expensive and Delayed?

With millions of cases pending across courts, delays are inevitable. Kalra pointed to vacant judicial posts and
infrastructure shortages as major reasons behind the familiar “date after date” phenomenon. While legal aid
services exist in every court, high-profile or complex cases often require private lawyers whose fees reflect the
time, research, and team support involved.

Do Rich and Poor Face Different Laws?

Addressing a widely debated concern, Kalra said the law itself does not change based on wealth. However, access
to better resources, legal teams, and prolonged litigation strategies may differ. Ultimately, she stressed, courage
and persistence matter more than financial status. There have been cases where ordinary citizens have prevailed
against powerful opponents.

Challenges for Women Lawyers

Kalra acknowledged that women lawyers often face skepticism from clients. However, she said performance in
court ultimately overrides gender bias. Once competence is demonstrated, professional credibility takes
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precedence.

Social Media Trials and Judicial Pressure

Kalra warned that social media trials pose a serious risk to the justice system. She emphasized that courts must
remain guided by law and evidence rather than public opinion.

Filing Complaints with NHRC

Explaining the complaint process, she said human rights violations can be reported online or via written
applications to the National Human Rights Commission. Accurate details, including correct postal codes, are
essential to ensure notices are served properly.

The Candid Talk: AI Pandits to Digital Pujas; Is technology changing devotion?

IPC vs BNS: What Has Changed?

Referring to the transition from the Indian Penal Code to the Bharatiya Nyaya Sanhita (BNS), Kalra said reforms
have been introduced, but systemic transformation will take time.

The Road Ahead

On corruption and systemic reform, Kalra concluded that building a corruption-free India requires collective will
and institutional strengthening. Legal awareness, judicial reforms, and increased infrastructure are critical to
restoring public confidence in the system.

The episode underscores a hard truth: while the law may be equal on paper, access to timely justice remains one
of India's biggest challenges.

New Delhi: In the latest episode of The Candid Talk podcast by Dynamite News, senior legal expert and former
member of the National Human Rights Commission (NHRC), Jyotika Kalra, addressed some of the most pressing
and uncomfortable questions about India’s legal system.

In a candid conversation with Editor-in-Chief Manoj Tibrewal Aakash, she spoke about access to justice, delays in
courts, gender bias in the legal profession, and whether the law truly treats everyone equally.

Can You Succeed as a Lawyer Without a Godfather?

Kalra dismissed the notion that success in litigation depends on having a powerful mentor or “godfather.”
According to her, consistent practice, in-depth study, and strong courtroom skills are far more important. While
guidance can help, she emphasized that hard work and preparation ultimately determine a lawyer’s growth.

The Candid Talk: How Should IAS Officers Deal With Political Pressure? Reveals Senior IAS And Former CSC MD
Dinesh Tyagi

Law School vs Courtroom Reality

Highlighting the gap between academics and practice, Kalra said legal education largely remains theoretical.
Understanding sections of the Indian Penal Code or procedural laws is not enough. Real learning begins inside
the courtroom. She advised aspiring lawyers to pursue internships and hands-on training early, given the intense
competition in the profession.

Are Law and Justice the Same?

Kalra made a clear distinction between law and justice. Courts function on evidence and procedure, not emotions.
Even in serious criminal cases, the outcome depends on whether the investigation, trial, and evidence meet legal
standards. “Law is blind,” she noted, stressing that judicial decisions are based strictly on proof.

Is Justice Expensive and Delayed?

With millions of cases pending across courts, delays are inevitable. Kalra pointed to vacant judicial posts and
infrastructure shortages as major reasons behind the familiar “date after date” phenomenon. While legal aid
services exist in every court, high-profile or complex cases often require private lawyers whose fees reflect the
time, research, and team support involved.

Do Rich and Poor Face Different Laws?

Addressing a widely debated concern, Kalra said the law itself does not change based on wealth. However, access
to better resources, legal teams, and prolonged litigation strategies may differ. Ultimately, she stressed, courage
and persistence matter more than financial status. There have been cases where ordinary citizens have prevailed
against powerful opponents.

Challenges for Women Lawyers

Kalra acknowledged that women lawyers often face skepticism from clients. However, she said performance in
court ultimately overrides gender bias. Once competence is demonstrated, professional credibility takes
precedence.

Social Media Trials and Judicial Pressure

Kalra warned that social media trials pose a serious risk to the justice system. She emphasized that courts must
remain guided by law and evidence rather than public opinion.



Filing Complaints with NHRC

Explaining the complaint process, she said human rights violations can be reported online or via written
applications to the National Human Rights Commission. Accurate details, including correct postal codes, are
essential to ensure notices are served properly.

The Candid Talk: AI Pandits to Digital Pujas; Is technology changing devotion?

IPC vs BNS: What Has Changed?

Referring to the transition from the Indian Penal Code to the Bharatiya Nyaya Sanhita (BNS), Kalra said reforms
have been introduced, but systemic transformation will take time.

The Road Ahead

On corruption and systemic reform, Kalra concluded that building a corruption-free India requires collective will
and institutional strengthening. Legal awareness, judicial reforms, and increased infrastructure are critical to
restoring public confidence in the system.

The episode underscores a hard truth: while the law may be equal on paper, access to timely justice remains one
of India's biggest challenges
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Supreme Court Asks MHA Committee To Meet Once In 3 Months To Address Issues Faced By People From North
East

By - Gursimran Kaur Bakshi | Update: 2026-02-23 05:19 GMT

The Supreme Court recently asked the Monitoring Committee, set up to address the issues of racial discrimination
and other grievances faced by the North-Eastern community, to meet at least once in three months. It has also
asked the committee to take cognisance of all issues, including those reported in any newspaper.

A bench comprising Justice Sanjay Kumar and Justice K Vinod Chandran passed the order on February 17, in a
2015 writ petition seeking intervention of the Union Government for the protection of persons from the Northeast
residing in various parts of the country, who have been subjected to racial attacks and insults. It sought the
framing of guidelines for the safety and security of the Northeast community.

"In that regard, the Committee must take note of any newspaper report(s) relating to any issue or if a member of
the Committee brings it to the notice of the Chairman of the Committee, and a meeting should immediately be
called for to address the issue and take corrective measures, if necessary."

The bench has also directed the committee to meet on March 15, and a status report of the issues raised,
discussed and addressed in the meeting shall be placed before the Court.

It may be recalled that the Ministry of Home Affairs constituted a Monitoring Committee to monitor issues and
address grievances related to racial discrimination faced by Northeastern people. The committee is headed by
Niraj Kumar Bansod, Joint Secretary, MHA and has eleven other members.

The committee was charged to review the implementation of another committee constituted in terms of the 2014
writ petition in Karma Dorjee & Ors v UOI, under the chairmanship of M.P. Bezbaruah, IAS(retd), member of the
North Eastern Council, to look into the various concerns of the people from Northeast States who live in different
parts of the country, particularly in metropolitan cities. In Karma Dorjee petition, similar issues were raised and
the Bezbaruah committee itself sugguested for a Monitoring Committee.

The mandate of the committee is as follows:

1. to monitor, oversee, pursue and review the implementation of the MP Bezbaruah Committee Report dated 11-7
2014;

2. to monitor the initiatives taken by the Government to curb and deal with the incidents of racial
discrimination/racial atrocities/racial violence;

3. to monitor action in respect of incidents of racial discrimination/racial atrocities/racial violence, suggest
measures and ensure strict action;

4. to receive, consider and entertain complaints from individuals and groups of individuals who claim to be victims
of racial abuse/racial violence/racial atrocities/racial discrimination and forward the same to the National Human
Rights Commission and/or the State Human Rights Commissions and/or to the jurisdictional Police Station as the
case may be for enquiry and necessary action;

5. to issue necessary directions including calling for reports on incidents of racial discrimination/racial
atrocities/racial violence from the State Governments/Union Territories.

6. A decision may also be taken by the Union Government on whether any of the other recommendations should
be accepted.

It may be noted that recently, a bench led by the Chief Justice of India requested the Attorney General to examine
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another plea related to racial violence against people from North East, which was filed in the wake of the Anjel
Chakma murder.
Case Details: ALANA GOLMEI v. UNION OF INDIA & ORS. | Writ Petition (Civil) No. 53/2015
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Ensure transparency and inclusion in the 2027 Census: CCG

In a letter to the Registrar General & Census Commissioner of India, over 90 members of the Constitutional
Conduct Group (CCG), a collective of former civil servants from the All India and Central Services have urged that
the Census process be transparent and inclusive; that OBCs be specifically enumerated, DNTs be enumerated as
also the 1369 mother tongues in India be also separately classified (through supervision of the Anthropological
Survey of India

Post author By irfan khan

Post date February 23, 2026

Over 90 members of the Constitutional Conduct Group (CCG), a collective of former civil servants from the All
India and Central Services have urged that the Census process be transparent and inclusive; that OBCs be
specifically enumerated, DNTs be enumerated as also the 1369 mother tongues in India be also separately
classified (through supervision of the Anthropological Survey of India.

In an open communication to Mritunjay Kumar Narayan, Registrar General and Census Commissioner of India,
New Delhi the collective has recorded its objections to “why the Census could not have been carried out by 2023,
as was done in 143 other countries. The reasons for delaying the Census by six years instead of two to three years
have not been made public. This lack of transparency gives rise to unnecessary apprehensions in the public mind
that the Census is being conducted at this juncture to enable the completion of the exercise of delimitation of
constituencies in 2027-28, in time for the 2029 Lok Sabha elections.” The collective has expressed the hope that no
such extraneous considerations have influenced the timing of the 2027 Census.

Besides, the open communication has stated that “We sincerely expect that the Census exercise will be
unexceptionable and in conformity with the United Nations guidelines laid down in the Principles and
Recommendations for Population and Housing Censuses (Revision 4 March 2025), to which India is a signatory.
We understand that the main reasons for the delay in the processing and release of the data of past Censuses
were: (a) the need for coding of descriptive answers to several questions; and (b) the lack of sufficient expertise
within the Census Commissioner’s office to check the quality of data. Providing mobile phones to code everything
at field level, where the enumerator is required to select the correct option from a dropdown menu, does not
allow for correction of errors in the recorded code. Past experience, especially in the 2001 and 2011 Censuses, has
shown that mere technological advance in computing facilities does not necessarily speed up release of data.
There is need to be open to the possibilities of errors, with effective measures being put in place to ensure data
quality.”

“Dropping questions on data items that are not required cannot be collected or where alternate sources of data
are available would help in streamlining the data collection process, reducing respondent fatigue and resulting in
better quality data. For example, the questions on children born/surviving are better collected in the National
Family Health Surveys.

“Other Backward Classes (OBC) have not been specifically classified in the Census. The methodology for caste
enumeration is yet to be announced. While one option could be to compile a list of castes for people to select
from (as was done in the Bihar caste survey), we feel the better option is to leave the field open in the Census
form, as was done in the 2011 Socio Economic and Caste Census (SECC). The methodology of surveying and
enumerating languages could be used for condensing the Census data. However, this would require the
government to keep the data open for scrutiny by scholars and involve institutions like the Anthropological Survey
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of India. The process can begin with collecting information on the 1369 mother tongue languages listed in the
2011 Census. An institution like the ASI could then certify the caste based on markers of common language,
ancestry, lifestyle, relatives, marriages and kinship bonds.

“Data on tribes were being collected in past Censuses only from the Scheduled Tribe (ST) population. If all tribes,
other than those in the ST list, are classified and recorded, a long existing injustice to the Denotified Tribe
communities, which account for more than 100 million people, would be rectified.

“The issue of religion is, and has been in the past, a sensitive area for the Census. At a time when political leaders
openly express their opposition to the inclusion of so-called “Bangladeshi Muslims” in the electoral rolls, care must
be taken to ensure that the Census fully records the population of various minority groups in the country,
covering religion, caste and tribe.

“As former civil servants, many of us have been, during our careers, involved in the Census exercises at district,
state and national levels. We are sure that you will exercise the highest level of professional competence in
ensuring that the upcoming Census meets the threefold goals of accuracy, transparency and accessibility.

The entire letter may be read here:

CCG LETTER TO THE REGISTRAR GENERAL AND CENSUS COMMISSIONER OF INDIA

23 February 2026

To

Shri Mritunjay Kumar Narayan

Registrar General and Census Commissioner of India

New Delhi

Dear Shri Narayan,

We are members of the Constitutional Conduct Group, a collective of former civil servants belonging to the All-
India Services and the Central Services. Our group, which has no political affiliation, is committed to the
promotion of the foundational values of our Republic and the observance of norms of Constitutional conduct.

We wish to bring to your attention some aspects of the 2027 Census currently under way. The Decennial Census
exercise was carried out in independent India every ten years from 1951 to 2011. While we can understand that
the Census could not be carried out in 2021 because of the COVID pandemic, we fail to comprehend why the
Census could not have been carried out by 2023, as was done in 143 other countries. The reasons for delaying the
Census by six years instead of two to three years have not been made public. This lack of transparency gives rise
to unnecessary apprehensions in the public mind that the Census is being conducted at this juncture to enable
the completion of the exercise of delimitation of constituencies in 2027-28, in time for the 2029 Lok Sabha
elections. We would certainly hope that no such extraneous considerations have influenced the timing of the 2027
Census.

We sincerely expect that the Census exercise will be unexceptionable and in conformity with the United Nations
guidelines laid down in the Principles and Recommendations for Population and Housing Censuses (Revision 4
March 2025), to which India is a signatory. We understand that the main reasons for the delay in the processing
and release of the data of past Censuses were: (a) the need for coding of descriptive answers to several questions;
and (b) the lack of sufficient expertise within the Census Commissioner’s office to check the quality of data.
Providing mobile phones to code everything at field level, where the enumerator is required to select the correct
option from a dropdown menu, does not allow for correction of errors in the recorded code. Past experience,
especially in the 2001 and 2011 Censuses, has shown that mere technological advance in computing facilities
does not necessarily speed up release of data. There is need to be open to the possibilities of errors, with effective
measures being put in place to ensure data quality.

Dropping questions on data items that are not required cannot be collected or where alternate sources of data
are available would help in streamlining the data collection process, reducing respondent fatigue and resulting in
better quality data. For example, the questions on children born/surviving are better collected in the National
Family Health Surveys.

Other Backward Classes (OBC) have not been specifically classified in the Census. The methodology for caste
enumeration is yet to be announced. While one option could be to compile a list of castes for people to select
from (as was done in the Bihar caste survey), we feel the better option is to leave the field open in the Census
form, as was done in the 2011 Socio Economic and Caste Census (SECC). The methodology of surveying and
enumerating languages could be used for condensing the Census data. However, this would require the
government to keep the data open for scrutiny by scholars and involve institutions like the Anthropological Survey
of India. The process can begin with collecting information on the 1369 mother tongue languages listed in the
2011 Census. An institution like the ASI could then certify the caste based on markers of common language,



ancestry, lifestyle, relatives, marriages and kinship bonds.
Data on tribes were being collected in past Censuses only from the Scheduled Tribe (ST) population. If all tribes,
other than those in the ST list, are classified and recorded, a long existing injustice to the Denotified Tribe
communities, which account for more than 100 million people, would be rectified.
The issue of religion is, and has been in the past, a sensitive area for the Census. At a time when political leaders
openly express their opposition to the inclusion of so-called “Bangladeshi Muslims” in the electoral rolls, care must
be taken to ensure that the Census fully records the population of various minority groups in the country,
covering religion, caste and tribe.
As former civil servants, many of us have been, during our careers, involved in the Census exercises at district,
state and national levels. We are sure that you will exercise the highest level of professional competence in
ensuring that the upcoming Census meets the threefold goals of accuracy, transparency and accessibility.
We wish the Census exercise all success.
SATYAMEVA JAYATE
Yours sincerely,
Constitutional Conduct Group (90 signatories, as at pages 3-6 below)
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Allahabad High Court Orders ¥10 Lakh Compensation in Custodial Death Case

By - Salil Tiwari | 23 Feb 2026 1:52 PM IST

Citing Articles 14 and 21 and precedents including Nilabati Behera, court holds suicide in custody is an “unnatural
death” attracting constitutional liability

The Allahabad High Court has held that a suicide inside a prison cell cannot wash the State’s hands of
responsibility, directing the Uttar Pradesh government to pay 10 lakh to the family of a minor who died in
custody. Court stated that even a self-inflicted death behind bars is an “unnatural death” that squarely attracts
constitutional liability.

A bench of Justices Shekhar B. Saraf and Manjive Shukla allowed a writ petition filed by Prema Devi, whose son
Sukhvinder died on February 20, 2024, barely two weeks after being arrested in execution of a warrant for non-
appearance before the trial court.

The deceased was an accused in a 2016 case registered under Sections 363, 366 and 376 of the IPC
[corresponding to Sections 137 (2), 87 and 64 of the BNS, respectively) and Sections 3/4 of the POCSO Act. He had
earlier undergone nearly three years and ten months of incarceration before being enlarged on bail in February
2022. However, after failing to appear before the trial court, he was arrested on February 7, 2024 and remanded
to custody.

On February 20, 2024, prison authorities informed the petitioner that her son had died. A panchnama conducted
on the same day recorded that he had hanged himself using a muffler from a ventilator in the prison toilet. The
post-mortem report attributed the cause of death to asphyxia due to ante-mortem hanging and noted the
presence of a ligature mark on the neck.

An inquest conducted by a Judicial Magistrate under Section 176 of the CrPC (corresponding to Section 196 of the
BNSS) concluded that the death was a case of suicide and found no external injuries suggestive of custodial
violence.

The National Human Rights Commission, after considering the reports, directed payment of ¥3 lakh as
compensation to the next of kin. Although the state approved the amount, it submitted before the court that
disbursal was delayed due to the ongoing process of verifying the rightful legal heir and awaiting budgetary
allocation.

The petitioner, however, alleged that her son had been subjected to torture in jail over illegal monetary demands
and that she was pressured to perform the last rites immediately. She contended that the state’s inaction in
paying compensation violated Articles 14 and 21 of the Constitution.

Framing the primary issue as whether a case of custodial death had been made out, court held that it was
undisputed that the deceased was in state custody at the time of his death. Referring to precedents including
Nilabati Behera v. State of Orissa (1993) and Re-Inhuman Conditions in 1382 Prisons (2017), the bench observed
that an unnatural death in custody, including suicide, attracts constitutional scrutiny and public law liability.
Court rejected the state’s submission that suicide would absolve it of responsibility, noting that the Supreme Court
has categorised suicide as an “intentional injury” and therefore an unnatural death. The burden, it held, lies
squarely on the state to satisfactorily explain the circumstances leading to the death.

While the NHRC had recommended %3 lakh, the bench observed that constitutional courts have, in recent years,
awarded ¥10 lakh in custodial death cases. Holding that monetary compensation serves as a public law remedy
for violation of Article 21, the court directed payment of 10 lakh to the legal heirs within three weeks.
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The bench further clarified that the compensation would be without prejudice to any civil or criminal proceedings
against the officials concerned. It also directed the state government to frame guidelines for determining
compensation in custodial death cases, drawing from parameters such as age, income and dependants, akin to
the multiplier method under the Motor Vehicles Act, 1988.

With these directions, the writ petition was allowed.

Case Title: Prema Devi vs. State of U.P. Thru. its Prin. Secy. Home Deptt. Lko. and 5 others

Order Date: February 20, 2026

Bench: Justices Shekhar B. Saraf and Manjive Shukla
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Over 68,000 of 2.74 Lakh Missing Madhya Pradesh Women and Girls Still Untraceable, Govt Tells Assembly

Government data tabled in the Assembly shows that despite tracing over 2.35 lakh women since 2020, more than
68,000 remain unaccounted for, raising serious concerns about safety, trafficking risks and systemic gaps.

Syed Muskan Shafiq | February 23, 2026

More than 68,000 women and girls remain untraced in Madhya Pradesh out of over 2.74 lakh reported missing
between 2020 and January 2026, government figures tabled in the state Assembly reveal, exposing persistent
gaps in tracking, law enforcement coordination and long-term protection efforts.

Official data presented by Chief Minister Mohan Yadav in the Madhya Pradesh Legislative Assembly this week
paints a stark picture: between 2020 and 28 January 2026, a total of 2,74,311 women and girls were reported
missing across the state. Of these, 2,35,977 have been traced, yet 68,334 - including tens of thousands of women
and girls - remain unaccounted for.

According to the government numbers, the disappearance rate averages at about 130 women and girls every day
- roughly 3,700 per month and around 45,000 per year. This pattern has persisted over several years, with
recorded cases rising from more than 30,000 in 2020 to over 40,000 in subsequent years - signalling a deeply
entrenched issue rather than an isolated surge.

Senior police officials reiterated in the session that every reported missing case remains open and under active
investigation until concrete information about an individual's whereabouts is obtained. They added that rescue
efforts, inter-district coordination and intelligence sharing continue, albeit with varying levels of success.
Lawmakers from both government and opposition benches pressed for clarity on the mechanisms used to trace
missing persons, the timelines involved, and gaps identified in the system. Questions were particularly sharp
around the reasons many individuals are traced only after long delays, or not at all.

Mapping The Crisis: Where And Why

The new figures break down geographical clusters and reveal troubling trends. Major urban centres such as
Indore, Bhopal, Gwalior, Jabalpur and Ujjain consistently report high numbers of missing women and girls.
Meanwhile, several tribal and border districts also show significant disparities between reported and traced cases
- suggesting vulnerabilities rooted in economic migration, inadequate surveillance, and socio-cultural stresses.
Experts point to a confluence of factors driving the crisis. These include:

Migration pressures: Young women moving for work or education in the absence of robust support systems.
Domestic and family disputes, including runaway cases due to marriage or familial breakdown.

Trafficking and organised exploitation, especially where transport networks and unregulated intermediaries
operate unchecked.

Weak early intervention systems, where missing reports may be delayed or improperly documented.

Civil society members attending the Assembly session warned that without stronger grassroots monitoring
especially at the community and school level - many cases could slip into invisibility before any effective response
is mounted.

Some critics also pointed to technology gaps: inconsistent use of CCTV, lack of rapid police response teams in
remote areas, and under-utilisation of integrated databases that could help track movement across districts and
state borders.

Notably, the National Human Rights Commission (NHRC) has previously taken suo motu cognisance of alleged
police inaction in tracing missing girls - such as a six-year-old in Bhopal who remained unlocated more than two
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weeks after her disappearance highlighting concerns about the human rights dimensions of such cases.
Government Responses And Initiatives

The state government has defended its approach and released details of ongoing initiatives aimed at reversing
the trend. These include:

Dedicated women's help desks and police stations tasked with missing cases and faster escalation.

Special search operations and periodic reviews at police headquarters.

Awareness and community vigilance programmes designed to educate families on early reporting.

Database improvement efforts to integrate local, state and national records for faster tracing.

Officials also said the cases are not officially closed unless verified evidence of safety or location is obtained,
countering criticism that merely “tracing” a person in databases equates to rescue.

Despite these assurances, opposition leaders argued that many of the traced cases were rediscoveries instances
where individuals had returned home but data lag meant their status was not promptly updated, signalling
administrative inefficiencies that hamper accurate reporting and response. =

Civil society advocates have also called for specialised anti-trafficking cells in every district, stronger inter-state
coordination, and the establishment of rapid-response units capable of acting within the first critical days of a
disappearance often the most decisive window for safe recovery.

Beyond Statistics: The Human Toll

For families, each number represents an enduring absence. Parents and siblings grapple with endless
uncertainty; communities worry about safety, especially where disappearances cluster without clear explanations.
Human rights lawyers warn that missing cases, particularly where young girls are involved, can rapidly escalate
into deeper exploitation from forced labour and trafficking to sexual abuse and illegal servitude.

This grim reality underscores the need not just for better police procedures, but for community awareness,
educational empowerment of women, economic opportunities, and stronger social security nets that reduce
vulnerabilities to coercion or runaways.
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NHRC seeks MEA report on Odisha workers held captive in Thailand

The National Human Rights Commission has sought a report from the Ministry of External Affairs after media
reports claimed that six workers from Odisha were held captive in Thailand without pay or proper food for six
months

By IANS | Published Date - 23 February 2026, 08:10 PM

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report
that at least six Indian workers from Odisha’s Kendrapara district have been held captive by their employer
without salary and proper food for the last six months in Thailand.

The incident reportedly came to light on February 17, after the victims recorded a video message describing their
plight.

In the video, they alleged that they were being confined inside a factory, subjected to physical and mental torture,
and denied wages and adequate food.

Observing that the contents of the news report, if true, raise a serious issue of violation of human rights of the
victims, the apex human rights body has sought comments from the Union Ministry of External Affairs (MEA) on
whether assistance could be extended to the families of the affected workers.

The NHRC has asked the MEA to submit its response within a week.

According to the media report published last week, the workers had travelled to Thailand in August last year
through a labour contractor who had promised them employment with a good salary. However, upon reaching
the country, they were allegedly forced to work for nearly 12 hours a day in a plywood factory without payment of
wages or adequate food.

In their video appeal, the workers further alleged that their employer had confiscated their passports and
appealed to Indian authorities to facilitate their safe return to the country.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous statutory body, is an
embodiment of India's concern for the promotion and protection of human rights. Its primary role is to protect
and promote human rights, defined as the rights relating to life, liberty, equality, privacy and dignity of individuals
guaranteed by the Constitution or embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action based on media reports,
public knowledge or other sources, without receiving a formal complaint of human rights violations.
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State Absolutely Liable For Prison Suicide As Custodial Death: Allahabad High Court Awards 10 Lakh As
Compensation

Writ Court can award compensation under Article 226; right to life under Article 21 does not end at prison gates
By - Agatha Shukla

Update: 2026-02-23 07:30 GMT

The Allahabad High Court has held that the State is absolutely liable for a suicide committed by a prisoner while in
custody, terming such a death as “unnatural” and squarely falling within the ambit of custodial death. The Bench
emphasised that custodial death represents one of the gravest violations of Article 21 of the Constitution of India
and that the Constitution casts an “amplified duty” upon the State to ensure the safety and dignity of persons in
custody.

Noting that the Constitution is silent on an express provision for compensation in cases of custodial death, the
Court said that the situation is “flabbergasting”. Nevertheless, it reaffirmed that constitutional courts can award
monetary compensation in exercise of their writ jurisdiction to remedy violations of Article 21 of the Constitution
of India.

The Bench awarded 310 lakh compensation to the kin of the deceased, emphasising that the right to life and
human dignity does not end at the prison gates, and once a person is in custody, an enhanced and non-delegable
duty is cast upon the State to ensure his safety.

Justice Shekhar B. Saraf and Justice Manjive Shukla while dealing with a writ petition filed by a mother seeking
compensation for the death of her minor son, who allegedly died by suicide inside District Jail, Pilibhit, observed,
“It is flabbergasting to note that there is no express mandate in our Indian Constitution for the grant of
compensation for unlawful detention or custodial death. India has ratified to the International Covenant in Civil
and Political Rights, 1966 wherein Article 9(5) states that “Anyone who has been the victim of unlawful arrest or
detention shall have an enforceable right to compensation”. In consistence with the above ratification, India owes
its obligation to the international community. Furthermore, the Law Commission of India, in its 273rd report on
implementation of United Nations Convention Against Torture, has observed custodial violence marked by weak
accountability, lack of transparency and institutional protection of errant officials”.

“..If the death in custody occurs naturally then State cannot be faulted with, but if the death is caused unnaturally
then State is absolutely liable for its act/omission which resulted in death of an individual. The International
Committee of Red Cross (ICRC) has also issued guidelines on investigating deaths in custody, wherein a clear
distinction between natural and unnatural death has been carved. According to ICRC, death is the irreversible
cessation of all vital functions including brain activity. It is natural when it is caused solely by disease and/or aging
process. It is unnatural when the causes are external such as intentional injury, negligence or unintentional injury
(death by accident)”, the bench further observed.

Advocate Rama Kant Dixit appeared for the petitioner.

In the matter, the petitioner’'s son had been arrested in connection with a criminal case under Sections 363, 366,
376 IPC and provisions of the POCSO Act. After being enlarged on bail on 12-02-2022, he was re-arrested on 07-
02-2024 for non-appearance before the trial court. On 20-02-2024, he was found hanging in the jail premises.
Pursuant to which, a panchnama and post-mortem report concluded that the cause of death was “asphyxia due to
ante-mortem hanging”. The inquest report under Section 176 CrPC (now Section 196 BNSS) also recorded that it
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was a case of suicide and found no signs of custodial violence.

The National Human Rights Commission had directed payment of ¥3 lakh as compensation to the next of kin.
However, the petitioner approached the High Court alleging inaction and claiming that her son had been
subjected to harassment and illegal monetary demands inside jail.

Therefore, the core issue now before the Court was whether a suicide committed inside prison would amount to
custodial death and whether compensation could be granted in writ jurisdiction.

The Court laid an extensive reference to constitutional jurisprudence on custodial deaths, referring to landmark
Supreme Court judgments in Nilabati Behera v. State of Orissa (1993) 2 SCC 746, D.K. Basu v. State of West Bengal
(1997) 1 SCC 416, Rudul Sah v. State of Bihar (1983) 4 SCC 141, Re-Inhuman Conditions in 1382 Prisons (2017) 10
SCC 658, In Suo Motu Custodial Violence and Other Matters Relating to Prison Conditions v. State of Meghalaya
reported in (2023) 5 GLT 19.

The Court observed that a suicide in custody is still an “unnatural death,” and the State cannot shirk responsibility
merely because there was no direct evidence of torture.

“...the State is absolutely liable for the unnatural death of the deceased, as an amplified duty is cast upon the State
for the death of a prisoner in custody of police without any exception. No State can shirk its duties and
responsibilities for providing better facilities to prisoners. Accordingly the case of custodial death is made out in
the present case”, the judgment read.

On the issue of whether compensation can be granted in writ jurisdiction, the Court reaffirmed the public law
remedy evolved by constitutional courts. Relying on Rudul Sah and Nilabati Behera, it held that compensation in
custodial death cases is a constitutional remedy, where the defence of sovereign immunity is not available.
Furthermore, it observed that the purpose of compensation is compensatory in nature and not punitive, where
the State may recover the amount from erring officials in accordance with law.

Referring to the judgment in Re-Inhuman Conditions in 1382 Prisons, the Bench noted that prison suicides
constitute a disproportionately high percentage of unnatural deaths in custody. It highlighted the need for
systemic prison reforms and preventive mechanisms, including psychological support and humane prison
conditions.

Cause Title: Prema Devi v. State of U.P. Thru. its Prin. Secy. Home Deptt. Lko. and 5 others [Neutral Citation:
2026:AHC-LKO:13651-DB]

Appearances:

Petitioner: Rama Kant Dixit, Uday Kumar, Advocates.

Respondent: C.S.C.



Hindusthan Post, Online News, 24/02/2026

e
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.hindusthanpost.com/special/indian-workers-
stranded-in-thailand-human-rights-commission-sends-notice-to-ministry-
of-external-affairs/

Thailand & & YRS 2ffes, AFaidwR 3T 3 e #rer™ ot v Aifea

Preetam Singh February 23, 2026

Thailand # %8 9RdT ifie, AMaifer i = fAder #arer™ &t 9o Aifeq

I AFaTfER SmahT (NHRC) 3 amseis & ohH @ dlet 3if3e & dhgursT [Siat & 37 o8 ifsd st o @a: dae foan & sl
Tep dif3at Ge9r | Septeh [ Uah hRE™ & RdtedT R fUset ©g AR 9 deieh g91¢ STH bl 3TRIY 7T &1 59 HiH &bl dehe ST
F faRer Hmera ol e SR &R U Ttarg & ofiar Raié diva @ fAder RRar &1 (Thailand)

3heR & ST | 31T 3Nif3em & ®g &l

SRINT 3 FHAR (23 HRast, 2026) HY Fa1T foh 19 hRast st vehifAd Hifzar Rulé & srqar sifaen & Fgurer it & o8 o fUsa
el 3R H Ueh 97 $haR & ATH § ATgeis ¢ & | ST Ig ST a-1EATg dTell A1chel ol aTaT fhdT UT1 91 # 378 ©isgs hREM |
fomT A ofk SR e & ufafds 12 €2 & &eat & folg AsTeR fokam Ml (Thailand)

6 T T arsais | e ik aifva

g eAT 17 HaRt 2026 ot ad ATHA 3175 S1a difsdl = 7ot sl gara gu e difsat Renfs fham| 3% fusd 6 #8R & Sofes f&a
Teh ScT1h B thRET o 3iER &ha hich 3-1ch [dTarT bl 3R & LRIReR 3R AT ATd-Tg <t 7 <& &1 31 e 3 39 graaid oft
STed e fIU §1 IBi7 YR h! TRPRI TSiaa! & ITeh! argdt & Ggrdr & ol 3rdie &t &1 (Thailand)
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AfOIgR fgam: fefoe vk = S@vct g7l ol ek NHRC &t 19+ &iar

R o1 Q1T ¢ foh pehl SaTiaal 3 aimger Armai IR gAT fohdll, TR STaTq 3R Afgeail ol SXT-erenma, THQaSTRE! eht FTa |
.

gfefSma diue wike & gewat A AfOIgR e & SRiuT WR feeett # Ueh U9 hi=hy ot Haifed fahar. (ETV Bharat)

By ETV Bharat Hindi Team

Published : February 24, 2026 at 7:53 AM IST

4 Min Read

% faeett: AR & 7S TBR T & T1G I@He folet § AN 7R el SMfearedt T & g fo & g8 fgan 3 ieeht a1 e Eiar €.
7 TRER! @t 318U & SR hidd dik W 20 § 1eT T-1 & 3TN &7 & 78,

39 ge1 & gay § AforgR # afcha 3o diuet wia 7 23 tradt ot gt AFanf@er skt (NHRC) oY Teh FiT9+ ST, Ao &
BRA A H&g &Y Y peh! nfaaret TR, hald GR&M aeli 3R 3 Aghed i fgdr & fog former sgemr.

gfefSma diua wike AfTIgR (IPFM) 3 23 TRadt &l e @ & aisgadig (YMCA) gR¥e gitcd | Tah U9 hi=hd &I, 518 gfefoma
Tue BiIRA & D TSarseiR 31T haR 3 AHRSH i f3eed AR &Y 3R HIRA &Y JiT i Sie<mT.

NHRC @t FTo= &iar mar

LM HAR A ST WRA ! I o AfOGR et i Aredl & fEar # forr gan 8, 8k 78 TR & T« 7 3114 & a1g d-1e iR ¥ 56
T 8. 37814 3RIY AT foh 7 et § el AT 3Wwd et o feled T8 @i # ShgR dTRged AT @il &bt [ALT=T a1 38 8,
31 gl foh a7 theat ol goeh! BHETERT gRT ARG A AT gardh UR hiAd gHA h a1G I §s, oTech SRUT G141 THardl & i ofR
ferte wraef gu.

39T AsHeY 3R doot B | 3R

RS9 diuer wike AftIgR 7 31 WShed (AR) TR AMOIGR # areft Txder 3ifth SR (S00) # Tet 3 Heht Suanfeat & ary fere
hTH et bl SRIT T §U IT H I ehl id aTad el hl HiTT .

8 Thea} &l g1 a1 fieh e T Fored AfOIgR & It fStet & fotet g 7 wfary bl Iuarat = & =R e g &, o diua
IR HIOTR T R 5 g e g orem Xgthewt 3 STt <h siiget # gam e,

o diua wikeA AftigR & i TeargeR 31217 HER A Sgl, ‘g9 dod RAaRE BIiS 6l cRBERT Sl sl el ad &. gAR 19
T9d & foh 3199 ASthed Gehl IUATGAT hl AGG T Ia! 8. TR ITH ASHhel g1 MRNRE 781 § Fehdl al 38 gid I5d & aTa¥ eIl aHT
ey,

fotet TTiar <t ag g AfOIGR H Ueh UIYeR AT AR a7 & Fo ol a8 gs. [eeaed a1d I8 & o Hids-gehl SITdiia cama & aRM,
HIdE TR & &g Tl A off ST AShed i ATIY e i AT i off. IFA Tgor RN wied )R 8T & IR g e dr
ot 3IRIY @I 8.

HER A gl fh AR H UigeR TRBR 97 & a1 Y o 7 3} oft Iie ST 8. hreR A hgl, ‘o | 7Y oft SR ST 8. 71 af eht
T Hidg hl R T Tehd & 311X 7 1 HIdg aNT gpehl I dR ST Thd &.' HIRR A Fel [ SRfoma fiua wka AftigR = ugat & I
g A & 3w A «0ifa uaemt A & fAid e sar Io Y ardiet i 8.

TR A 3R et &

HIER 7 FHeht ITaTe IR HfAd dR W Tgo RS B & a1y Been, dairga $i Afgarsi @ em-eweam 3R gTed @Rre s
BT ARIY T, 351 Ig ot gran fowan fos et RAFRE aret ok et Iuarfea & arell @ Firele Y, rimhs ok fleT RS @i &
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Hfgerail et TR T SR A1 @ &, SR = wvgl o Sf3fora diue wikA AftiqR & Few 3 airgel HgfAdt & o ot Stei |
AT dR TR M 3T AsHhed & STl & fow oft gt Iorm i 7 & 2.
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TSR} 7 ATSis H YR SRR @ sereh §+1T ST R foar I3=

Feb 23, 2026 9:54 PM

T} feeet): Wt aaTfdeR ST (TAugseRYT) 7 TiHaR &t gdmr foh 39 37 @aRl R I3 foan g, o iRt e man g b
T T B B YR BRI Bt [US B HelH G Scbich o UTH Ich (HATGAT = defeh TTeh 3T 1T g

TAUESIRET 7 gl foh 38 fAder #allerd @ Teh Fadrg & HiaR 39 AMet § SidTe detd &hid §¢ Yo & fob o ag difedl & aRRart &t
el Uk I TETIAT UG R TahdT 8

SN A Teh 9T | gl fob 39+ Hifzar & 3ng uep @erk W W 997 foar & s gt mar € f& eifesn & dhgurs S F w6
BE AN ohl 3 (Tt 3 fUoe o8 A1 T UTEeis & dehich o UTH Sefeh ST 3T 2

AT H gl T foh I§ AW 17 TReR] 3l a0 A= 371, STd Rifgdl = 7ot géem o1 quie shed g Uah difedt Haer gmRd fama
TN 7 WeR T §aTAT &l GU hal foh 6 HRET o iR dig 3@ 147 3R et gRT 378 AR SR ARG AT dF S 381 8
TSR A Sal foh afe @er gt 8, dt g Fffiehl & AHaSHRI & Seoia ol Uk TR g1 81

T A gl 74T, 39y, fAesr d37era @ 59 IR § I A & foh o 3 fif3al & afkari ol s ggrdr ue o) 9ehd &1 Tk 9wl &
fiR STare e & 3=fig 81

Content Credit : SFTHNT 3%, 9T Uamd &g
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sharda-honoured-with-lord-baden-powell-national-award-363891

Bihar News: foeeft eRaR & f9gR 6l g&des, @l 924 Uide A 3aTs & FdTst 7Y =cier-2MReT, T ot fIgR &Y Siar ot foran
gofda

Bihar News: STH-ATR there f$STeR g 1 1t sRRaeR Aidier a1 ofR Afa wrader $fean & ARSI srRee emRar <t &l st
FHTR IRRAY Wiy & foig dfd 327 uidet AeMet Sare & AareT maTl...

Edited By : Hiresh Kumar | Feb 23 2026 12:21 PM

Bihar News: 718 facelt & arfdufafda siedicger are 3itw $fear & wier I9mR # faga whiee 8 & Hidh R [fardh ok gmfeis
ST et TRATHA Hisierit & star Teh T 71vgT &5 gafl, fSie g bt wr ot 7€ geial &1 STH-A e 318 a 37d ot srarec?
Hefter da1 ok AT wreSe $feam d ARSI SRRER 2TRET el @l sive HER HATRAY Uistaed & g ‘@fs 93 dide AeHa
JATE’ | TSI T

g G Y3 o (Al TegaRr diue aigw ok fafre sifafd Ask SRer 3101 AR T[T & g1 U fohaT T 3gies 93 |
el i & qd =amaneter a gdar # Serel g Ased S o sreget dt IHT GeHiva i Aisierit 4 TARYg i TRAT i 3R Fer
faam

Hefer <iar 2@ v oft 3R o ok ST & SIRT fRgR &t uifaifed sifén avd @ &1 39 RoeR daa @rdteieish & dea
@1, Sie 3R ek S AgRer Sfse ol At 9 wR yga el 81 g Srard Ags Uk gt 181, afces 39 It 6t awdiss & it thed
ot TS TRIPR T Sitsd! g

EIH YT o §Tq TgT Ut = §8 SUeifed o fagR bt ST iR 3rueit gt ant Twfta e gT ol fob I8 gosTd GX3rel 39 STvd &hi
8, ST THTST & STPReehdT 3fR TaT &bl 2T STaT] 3&dT 81

FriehH § yarsht @ wwifa efeeat ofiR shetT-Teepfal STa & o=y @it Y Hisget & 3@ IR &1 i | TeveTet I8 T At U
gufay i et T8, afces fOgR 6t 8fd & g & T ge A ofk amfore o § o g &6t ufde e iy 59 W st qdeRt
3lp W 81
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fawett & A2t orard @ Aarst M gftfar & Hidfer a amRar

AKHILESH CHANDRA | Updated at : 23 Feb 2026 6:28 PM (IST)

FILIR FAd 310 gfear & e UFR F TS

g1 Ut 7 fagR ot fovar gafda gmme

gfofar. Reeft & sifaufafa widters aee oifts f2ar & ek UrR F faeg whree € & s/aeR wR Smifoid ik & gfofar & g
gTet ST 71 e f3SsR g Ta o sRaeR Hidier igr ik 39 erfuctt ud ARt fifa wrssem gfar &Y AAfSi srreer e dgr
P SR FER & ITIAY Uioraed & g ‘ArS 327 urde AeT Srare’ § Farst 7. wRichH & g rfafd mermwst g Adt & fAsh
TATEhR TadeR fueh atger ok fafdre sifafdr Ask Srer siaer 3601 AR T & g1l ag Gwa 331 man. HrichA & IguTed aF |
T ST & & & FutH e o gd STt siieed di THT GeHua His[e &, St adar 7 A2l g Ased HHILH & 7ead §. i
ifafd & T F icfter g1 Hispg 3. Hidter gar uget off oraa 2ot 3R sdew & Arezw @ AR 6t vifSifea wifdm ok srom R dAeer
@rdlafiesh & dgd @, Se, fAeh onfe Agre hised & dgdiia vesia & fag &3 IR AFd oraré & arst 51 g 8. 39 3ars &
2oft 7 uar oft srard & genfAa Al o, Fnfat gadmn, we R Fiq FR I07, RAger srRaeR sior gder, gfofar Afgwa
Pictel TS giftee o giticse Sigex Hord [T Higd s UM Sfafdat iR AeHer shfiisr sft Tret dhdt fawgT & Aiserht & a8 9=
TARIG Teh TRAYUT &10T TgT.
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TSl A Fereh 3ntf2emm & Hffer 'k NHRC T, facer dameg @ #itl Ruid

By Santosh kumar pandey Edited By: Piyush Pandey

Updated: Mon, 23 Feb 2026 06:56 PM (IST)

T AHAIfYHR ANT 7 ATSeis | sereh g4 71T 3if3en & &8 ¥l & A § Wd: I3 forar 1 e 7 fader #rea & ueh
g & ofiar Rl aifi 21

HighLights

UScis d o INf2em 2 seed A 7|

TG AHAIfYeR SN 7 Wa: 93 foaar

fader waTera @ ges g & Rl aea

SITRUT HaTGaTdl, STel | T2 & harurel [Siet & B8 HfH! ol UTsels H Ik AT gRT fUee B8 HeH! & §eeh IR & &
JMRIYT TR AT AHaTfSehR ST = Wd: I foan g1

Hifar Rutef & ameR or oAl = AnTe t 7R AFaTfeR Seeiee SdTd U e TRGR § dehid gxaaiy dhi e Hi

AT ST &7 & b 17 et aht 371 sifAiahl ot Uap At deer am eima, ored 319 sroeit simouaftdt gamd|

difeat & siffrent 7 qran fohan o 3% U thadt uRER & iR dg e 31 T §, QRIRep 3fR AT UareT & i1 38t § aur 9 af daq
T S 381 € 8k 71 g vt eI

HTHel Y THRAT ol 3@d gU ST 7 facer #5iera & 39 day # fawqa fewoft At 81 #sirera et fAder fear wa & ok ag e dwrg &
AR 3ot R uigd & 3R I WE & o difsa sffiel aur 37k uRSTHT i dehie TgradT Iues A & faly o1 shgd 31T 1Y
gl

SR & TR, 3 T 91fie 3FRd 2025 # Ueh 91 ShaR & ATEIH ¥ UT5als 1T & ShaR A 378 ST d-%alg 3R SgaR AR
o1 AT fear

cifeht a8l uger & d1e I hiAd dR IR wilsgs FAfu gehrs H ufdfe sl 12 € o e & fely AeteR foham mam| siffenl a1 emRia
g fop 32 T Ot 3= e mar oik 7 8 yafa w1 sa- 8t 78, Fatear 3 39 urguié off Sieq o forw, 9@ 3 arag often & sramef
gl

Aifear T3 7 ffel 7 R TRAPR § §EI&T e GRigd @asr qruet RfAd e &l TR & s &

Ieera-1g & b 1993 & aeanfder drerur sifafaam & agd nfda Tl amarfder smahr ve @ denfas gwrn g, 59 e g
AFET SR 6 & iR g 6t omiert dith g 31

3T Hifgar Raie ar o= faaaig Sidt & smeR w A sitaaniRes fAepraa & off @d: I3 a7 o1 SifdeR waar 81

ST I 39 Uge @ Uifed siftiepl ok 37ah ufkari & Iufig St & foh Gerifaes TR IR 2ffe sRars o I7eh! TReM SR wqer araw &1
At uere forar Sem|
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NHRC: 'arscis & %a 3if3m & 2iffen! &t hd e ord § A, TIugsiRdt 7 MEA &Y fewoft mif

ST 3%, SR JSTTelT, Ya-gar| Published by: ¥ &id Updated Mon, 23 Feb 2026 05:21 PM IST

IR

3

NHRC: TTggamRe 3 erdels & ha i3 & o Al ol de A3 damerg &t feoqoft At €, arfes izt & uRart &t meg &t o
Goh| 1 ®¢ # 9 IR ffieh g aradl X goh g1 Ug Rule-

IEESIN

T AR SN (TTITSREY) 7 arsais & 3iif2en & B8 Auigy! & hfdd St ot aa faaer Harer i fewfora aift &
STRINT = FIHAR <t T ST H Ig STHHRT &l |

TRT AT HIHA e 37T ?

3T 7 ueh Hif3ar Rulé & eneR W w@d: 93 foa

Rt & garar man o f& dheurst 8k Wgeh fSiet & ©g T ol dehich & UTH Ueh ScTlah A el ©g AT @ fiiamr i ik @ 3afiza
famar ST <T

Ig AT 17 Heas) i ad T ST, 519 difeat 3 819 glerd s shed Y Ueh Repfe difsat | famam

3R & fh 3= Ueh el | sig fobar mar ok 33 fAtean 2 3= amiRes 8k Amfles w0 @ warfd fama

fifzdt & amanfAeRY & 1R Ieeie T THTTSRE

TIUIRYT 3 gl foh 3R I8 Wer Tal 8, dt ag fedl o AarfIeRT a1 7R Seeiad 81 ST = fager #arera & g1 & foh R ag
tifzdt & gRari ot fohedt TR T Agg R Tohd &1 SMANT A &hgl, HId T Teh g0 & Hiar stare &t 3ufie g1

12 b2 &M & & forg fomam Ferey

RtE & SrgaR, dHfEd erra 2025 # Ueh SdhaR & SR ardais MY &, Sigia 3= e da- arel) Fepst o1 arar fabar aml e 38
wTsgs Shaedt A ufafes 12 62 o ot ot wetey fovam am ok daw a1yt e T8t faam | g@dh sreman, e 3 wfda dk
TR 3% qraare ot Sted o fAwl

TR Tl B8 H ¥ IR AR

3T TRepR & 3fgar wrw, A1fg SR Hepfd fawmT = srama o 57 TR, fader #3mea ok 8 & Tt Ul & Icid ©8 A 9
IR ASIGY ISl AwTg 31U &R e Y| Teh SfARRY 3 I foh gt 8 AoiqR ot oft o diemr-eell shron § ergels 7 &1 €1
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AT AR T A "l Rué:gfera unde fuerd ame & gauadt #ke § #i Sara

3TeR1eT Afeldh | TREAT 16 & Ugat

AT AFETRR MaRT (NHRC) 3 gfed anie fdg &t fUers & ama & 3Re & vaugdt & Rald gt &1 ag srarg nfid sifd ga &
AT Srezer AAehial chl AT TR HAH oid §T <l 715 &1 AN 3 THUH & qF T & HiaR & 718 shrars hl 7T U het i
ERE]

g AT 10 31 2025 &I 2, T TR P & TRe1gS are Rt & ure fig &Y Rerd i 7 ot Rty & & TR P & i
A R roft @ unde g bt g8 avg dier, [ad @ dgge™ 8 e gl

fUers & a1 UG fds ot e 3¢ T doh SRUAT & T Yg-1 UST UTI 39 HeAT & ity IR +ff Hare 38 &, Fifch 3R § foh gfere
J Ui &Y fABTRIT gof et & TSI I8 &l Siel 9T T ATl

9 AT o NS shifd a1 A UHEdT § IS[IT 271 31 3hA H, G o AL 37ee AAahid = 22 75 2025 hl AL AHATESRR AT &
U ITfRIehT SRR & UTNE ¥fdg & A & Rulé gof e &Y af i ot
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